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‘ I 4.7601 ~ Heard learned counsel for the
abis| appticaron is io form ‘
bt [;10: i time wdmﬁoti parties.
p&n@n%g{y-s,ucﬁmdvﬁde | The matteér: peféains £3 tr&ns~
%w Fl. No - “C‘:' : , ;fer -and- pastind? Fhe appllcaﬁt eed
for Rs. ﬂﬂ depouied vide ’ ,

| this ‘appliBation’ c1@ims“for choice
d | place of posting on the strength
_auﬁ ng;;gZQM@I ...... f;/ﬁ , : )

| Nl of the Policy Guidelines mentioned

én the CPWD Manual., It has been
stated by:Mr.A.Ahmed learned counsel
for the applicant that pursuant to

| the order of transfer dated 1.5.01

é o | the applicant has been transferred

| | ' to Silchar instead of his choice
place of posting. The applicant

. o 'submitped repreéentations which are

yet to be disposed of.Ih our view

| ends of justice will be met if 2.

direction is issued to the respon=

dents to consider and disposed of .

| ; the representation submitted by the

? § applicant at Annexures B & C , in

é‘ f the light of the transfer policye.:

f | The respondents are accordingly,

1 % directed to consider and to dispos¢

‘ |of the application keeping in mindg

their own policy guideline for |
contd/=2
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posting and tran.éféer by a speaking
order. The appiicant is also ordered
to file a fresh representat;on to the
respondentg wnthln 10 days. On receipt
of the representatlon, if such repre=

\-;sentation is filed, the respondents are

directed to dispose ofﬁ?gme. Till the
completion of the aforesaid exercise
the impugned order of transfer dated

1452001 so far the applicant is concer-

ned shall remain suspended. Accordingly,
the application is disposed of.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUNAHATI BENCH, GUWAHATI.
(AN QPPLIPATIDN UNDER SECTION 19  OF

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985

ORIGINAL APPLICATlDN NQ’ch{O OF 2001,

Sri Kanak Ch&ndra Baruah

-~ Applicant.

~Versue -

Union of India & Others

THE

~ Respondents.

I N D E X

EI.NG. Farticularsg A Fage No .
1 © - Application ’ 1 toﬁEQ
2. ‘ Verification - - . ]5.
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BAUHATI BENCH AT GAUHATI.

ORIGINAL AFFLICATION NO,

11

e ..!

33

| (AN AFFLICATION UNDER SECTION 19 OF THE -
. CENTRAL ADMINISTRATIVE TRIEBUNAL ACT, 1985.)

OF 2004 .

BEETWEEN

‘Kanak Chandra Baruah,

Draughtsman, Grade-I1I,.

Assam Central Circle~-I,

Central FPublic Narkﬁ‘Départw

ment, Guwahati-21,
*lﬁpplicant

~AND-

Union Of India,
represented by the Secretary
to the Government of India,
Ministry of Urban Development

Nirman Bhawanﬁ‘mew Relhi-11.

The Director General of Works
LCentral Public Works Depart—
méntg Mirman Bhawan,

New Delhi-11.

The Buperintending Engineer,

Cw~ordinatimn Circle (Fast

.Zone), Central Public Works

Department, Nizam Falace,

Folkata-20.,

>
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41 Superintendent Eﬁgineer,
ﬁ%sah C@ntFal Circle, No. 1,
Qemtkél Fublic Works Depart-—
m@nt;‘Bamuéimaidan,
Buwahati~-781021.

- Respondents.
DETAILS OF THE AFPFLICATION:

1. - FARTICULARS 0F THE ORDER AGAINST
| WHICH THE APFLICATION IS MADE:

This instant application is directed

against the impugned transfer order of the.

applicant issued by the Respondent No. 3 vide

office  order No. 9(IZ)/D/Men(C)/SE(C) /ER/
CAL/01/354 dated 1.5.2001  and also  for
canéideratimn of the applicaﬂt r@presﬁﬁtatimn
dated 8.1.2001 and 11.5.2001 by which - the -
applicant p%ayed'{or ;hoice place o{.paéting

at any office situated at Kolkata or Buwahati

2. JURISDICTION OF THE TRIBUNAL
The applicant declares that the

‘aubj@ct matter of the instant apblication is

within the 'ju#isdiﬁtion o f the Hon " ble

S Tribunal.

3. LIMITATION

)




The applicant further declares that
the application "is within the limitation
period prescribed under Section 21 of the

Administrative Tribunal Act, 1985,
4, FACTS OF THE CASE

Facts of the case in brief are given

below:

4u1i That youriﬁumhle applicant is citizén
of India and as such, he is entitled to all
tﬁe Figﬁts and privileges Quaranteed under the
Cmnsfitutioh ufrIndia, ( |

4.2. | That vour applicant begs to state
that he was appointedfaS,Draughtaﬁan Brade-I11
in the Central Public Works Department in the
year 1972. He served 17 (seventeen) vyears at .

Arunachal Fradesh in difficult area in

Adifféreht_ division of "Central Fublic Works

Department. - upto 1987, Then ‘he posted at
Guwahati office. In the year 1994 applicant
was prdmoﬁed as Dravghtsman Grade-11 and
pwﬁted‘ at Shillé:mg5 Meghalaya,  After
Completion of two and half vears at Shillang
which is a difficult area and he Wa s again
posted at BuWéhati, Now ‘ha is ‘erking as a'
Draught%man- Grade~II in the o%fice of the

Heapandént Now 4.

4,3j' That vyour applicant begs ‘to state

that he was transferred from Guwahati to
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Silchar vide order No. 9(33)/D/Men(C)/SE(C)/
ER/CAL/01/354 dated 1.5.2001 issued by the

e

- Respondent No. 3.

CANnexure-A is the photocopy of
transfer order No . G(EEY/D/Men(C)

/SELC)/ER/CAL/OL/254 dated 1.5.2001.

4.41 That -ymur applicant begs to state
that heb filed two  representations dated
8.1.,2001 and 11.5.2001 before Respondent No. 3
for consideration of His transfer at Guwahati
Air-Fort o%fice or any office at Kolkata. The
Respondent Nq. 4 forwarded his representation
‘to  the Respondent No. I to re-consider his

transfer.

It is also pertinent to m@ntidn'here
~that applicantkha% tﬁm s0ns who are studying
,atﬂdi¥¥erent college at anéhati énd they are
in. midwﬁgggimn when the apglicant trans%éﬁ
order issued by the Respondent No. 3. Apart
from thig, the applicant _isv suffering _frmm‘
tolitiég and his wife is also su{féring from
dabilafing coronic  rhumatic arthritis “with
Hypertgnsion. At presént,_ they are  under

Medical Treatment at Buwahati.

Annexure-g is the phﬁtmgapy of
representation submitted by the

applicant be¥are'thé Respondent. No.

dated 8.1.2001.



Annesure-_C is the: photocopy  of
another representation submitted by
the applicént bhefore the"respondent

No. 3 dated 11.5.2001.

Annexure-DAECIC the photmcmp@% af

) Medicai Certificates of the appli-
cant#€ wife issued by Cou doctors
G F el X s .
4.5 That vyour applicant begs to state

that as per Central Fublic Works Department

manual Vplumaml (Chapter-IV, Section B Rule-20
Regioé@ﬂ (INFage~78) provide for choice place
of poaﬁing of Grade-I & Grade-I1 those who |
have séFVQd iﬁ‘ﬁtatian such as Assam, Manipur,’
Tripura for & period of two vyears. The
relevant portion of the said maPHal'ig qubﬁ&d

below for kind perusal of this Hon'ble

Tribunal..

2

"Region~§

i1 Head Clerks, Upper Division
Clerks and Draftsman Grade~1>“and
Grade-I1, who have served in station
such as in Assam, Manipur, Tripura
etc. for a period of two  vyears or
‘those who have served in any station
or station butside Folkata other than
in Assam, Manipur and Tripura' for 4
YEArs {6 vears at more - than one

.

station) may at their own regquest be



order
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transferred to kKolkata or a popular

station of their choice. Such

transfers will be considered in- the
public interest. The persons of these

catégorieg will be repléc@d hy those

serving in Kolkata on the hasis of

longest continuous stay  'in all

grades. .Th@ Superintending Engineer>

{Coord) will maintain a .list o+

individuals who have requested for

trafnsfer and efftect " transfer on the

basis of longest stay at the existing
station."

4.471 That ymur' applicant begs to state

that under the Central Public Works Department

H&nuél Volume~I it has been clearly stated

that those who ~ are posted in Assam

as
Dfaughtﬁﬁaﬁ Grade-~I1 for two years are
entitled to get the tranﬁ%ér to Hélkata or any
pwpular‘ﬁtation as per their choice. But the

Respondent No. S did not diﬁp@ﬁé up  the
representation submitted by  the applicant

consider the place of choice posting as per

CFWD Manual. Now the Réﬁpondeﬁt No. 3 .and 4

wants to release the applicant. at any time and

: 1
as  such tinding no other alternative the

applicant approached this Hon'ble Tribunal for
seeking justice and alsn pfaying for a interim

by this Hon ' ble Tribunal for protection

aof his family and himsel§ from the impugned

transfer order issued by the Respondent No.



4,91 That the

Respondent No.

promotion etc.

8

4.71 That your applicant begs to state

that the Respondent No. 3I haﬁ'afbitrarily and

whimsically did not disposed up the
applicant’ g representation Fegarding ‘mhmice
plaae'o$ posting as per Central Fuh&ic Works
Department Manual,

4,81 That tﬁe applicant begs to sﬁate<that
regardin@ promotion, transfer and posting of

staff in the same station minute of meeting
Wag A@ld 00N 12.03.98 bet@een the Central
Fublic Works Department Staff Association and
Addl. Director General, |

Eastern
Folkata. In this meeting

Region,

it phas been obseved
by the\ﬁddys Director General, Central Public
Works Department, Eastern Region, kKolkata that
posting in the Hame station

Y8 after
promotion may be
{

considered by the

competent
authority,.

Annexure-F  is the photocopy of the

§
minute meeting held by the Additional

Director General, Central

Fublic
Works  Department, Eastern FRegion,

Folkata with the Central Fublic Works

Department . Staff Association - at

Koltata.

applicant asubmits +that fthe

3 violated the provisions of

Cantral - Public Works Department Manual,
Volume-~1I regarding posting, transfer and

It may be also stated that when



there i sufficient vacancy = at - Airport
Guwahati or 'Hmlkata’ the 'ﬁpﬂliaant can be
accommodated in the vacancy or the applicant
may be amcbmmmdatedvat any office at kKolkata
or Guwahati as pér choice pla&a of posting in
terms of  Central Fublic Works Pepartment

Manual Frovision.

4,101 That the applicant submits that the

Respondent MNo. 3 has violated the . Government
'rulas and policy in regard of promotimn and
transfer of individgal in cmnfrary to  the
Central Fublic Works Department Manualg

Volume~1I.

4,117 That the applicant submits that the
R@gpanéents have iésued transfer & promotion
Order of the applicant againgt the Govt. Cir-
cular and frangfer policy. Your appli&ant has
got' reason to belief that the Reapondents are
resorting the colourable exercise of power to

accommodate the person of their interest.

4.121  That vyour applicant submits that the
procedure adopted by the_authority in the case
aof applicant is improper, matla fide, illegal

and without jurisdiction.

4.1%1 In view of the facts and circum-
starmces it is a ¥it\ca593f0r passing interim
order protecting the interest of the anplicant

and his family members.
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4.141 ° That this application is filed bona

fide and for the intere5£ of justice.

5. .ERUUNDé FOR RELIE? WITH LEGAL
| FROVISIONS: .
5;13_ For that, ‘dué to  the above reasons
narrated in detail the passing of the transfer
order  of the apnlicant in  prima famig is
illegal, 'mala fide, arbitrary and without
Jurisdiction. | |

[y
j

5.2 For that, there is violation of
provision of existing Central Fublic HWorks
Department.ﬁanualg Volume~I regarding transfer

L
of thé_individual,

S.31 For that, the ﬁegpondent Non % has
not shown Lany “r@aﬁan or .causeﬁ faor non-
disposal of apﬁlicant's representation. regar-
ding choice place of gmsting- and hence the
impugned transfer ‘drder iéﬁued by fhe
R@gpmnd@nt No.lz,iﬁ 1iéb1e to be set aside and
quashed., - .

S.41 For that, ﬁhe action of  the
respondents 1s highly' iileéal, arhitrary and
also viqlﬁtive of guidelines of Central Fublic
Ndrkﬁ Department Manual, Volume-I regafding
transfer of the individual fm Imutsida the

popular station.
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S99 For that,' it is settled- proposition
of law that when the same principle have been
laid down in given cases, all the peﬁsons.who
are similarly situated should be graﬁt&d the

said benefits,

b1 For that, the applicant .have been

£h

denied the benefit of choice of posting,
without  any reasonable @xﬂuﬁev by the
Respondent No. 2 and as such; proper reliefs

are required to be granted to the applicant.

5.71 - For  that, the  action  of the

Respondents is arbitrary,. mala Fide and

discriminatory with an i1l motive and as such,
the impugned transfer = order may . be
reconsidered as per provision of Central

Fublic wmrﬁa'Department Manual, Volume-1.

5.81  For that, the respondents before
trans%erf;ng .the applicant aught to  have
considered the transfer policy of the Central
Fublic Works Depértment Manual, Colume~I in
this matter aﬁd as such, the impugned‘tfan5¥er'
order is bad in the eye of law and iﬁ liablé

to be set é%ide and quashed.

S5.91 For the, in any view mf'the matter
the . éction of . tﬁe reapmndenﬁﬁ are not

sustainable and hence the same igs liable to he

set aside and quashed.
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The applicants craves leave of this

Hon'ble Tribunal to advance further grmuhds'at

the time . of hearing oFf this instant

application.

b o DETAILS OF REMEDIES EXHAUSTED

That there is no other alternative

and efficacdious rémedy available to the

applicant except invoking the jurisdiction of

this Hon 'ble Tribunal under Section 19 of the
Administrative Tribunal Act, 198%5.

b

7. MATTERS NOT FREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:

That\ the' applicant further declares

4

that he has not filed any cgpmlicétimn5 writ

petition or suit in respect of the subject

matter of the instant application before any - -

other =~ Court, . authority, nar any such
application, writ petition or suit is pending

before any of them. /
8. "RELIEF SOUBHT FOR:

Under the facts  and circumstances
stated above the applicants most resﬁectfully
praved that your Lordship may be pleasﬁd to
admit thiﬁ"petifiwn and  may be pleaﬁed to
direct the respondents td giQe the following

reliefs:
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8.11 That the impugned transfer order vide

.

Nao. FLEIN/D/MeniC) /SE(C)/ER/CAL/OL /354 dated

3

1.5.2001 issued by the Respondent No. 3
tran%ferk@ng the applicant as Draughtsman from
Guwahati to Silchar may be set aside and a
fresh order of transfer may be issued with
consideration of Government Folicy laid down
regarding posting at the same station or -in
. ’ MGM—‘&L?‘&

existing vacancy available at Folkata Airport

‘\ ' f

as per cholice place of posting.

8.21 . To pass order to avail the benefit of

choice of posting as per Central Public Works

Department Manual, Volume-I to the applicant
&1 Guconbedc

at Hmlkatadéirpart as per his choice mentioned

in his representation.

8.31 To pass any other relief/reliefs +to
which the applicant ., may be entitled and as
such may be deem fit and proper by the Hon’'ble
Tribunal. |

. ‘ '
8.41 Cost of the application.

?1 INTERIM ORDER FRAYED FOR :

‘ Fending disposal of the application
thé applicant most respectfully prays that
your Lordship may be pleased to pass interim
order by way of %uépending the No. 9(33)/
D/Men(C)/SEéC)/ER/CAL/01/354 d;ted 1.5.2001 at
Annexure-A issued by the Respondent No. 3 with

tfurther direction to allow the applicant to be
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ST ) posted at GBuwahati till a fresh
order of promotion and transfer is issued by
the respondents as per choice place of posting

at any office situated at Kolkata or Buwahati

CAlrport.

101 ﬁpwiication Is Filed Through
Advocate .
. H
121 Particulars of I.P.0.:

‘ I.r.o. No. GG TT06 25

Date 0f Issue 2.7 A0DI

™ 1 ‘ I'd
Issued from (iumwbmt ﬁln?@,,
Payahle at - Cgumwwbwjk ;

121 LIST OF ENCLOSURES:
As stated above.

cssVerification.

ﬂNﬁﬂ'
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VERIFICATION

L, Fanak Chandra - Baruah, Draughtﬁman,

Grade-I11, Assam Central Circle-1, Central

£, Buwahati-21, . the

applicant of the instant case do hereby

solemnly verify that the statements made in

aragraphsé.i 9 &l G are true to my
paragraphs§i) 49, &, (7
knowledge, those made in paragraphsc%?ydrﬁw
&S5, Y4-% ~ are  being matters ,of
records are true to information derived

therefrom which I believe to be true and those

made in paragraph 5 are true tao my legal

advice ‘'and rest are my humble . submissions

hefares this Hon " ble Tripunal I have not

suppressed any material facts.

And I sign this verification tmday on
thlS tHe ‘4+k ay Qf July, 2001 at Cuwdhatl. )

KM’@P"\ Chowchra, Dottuarh.

Declarant
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L -  GOVERNMENT OF INDIA
CENTRAL mauc WORKS DEF BFE’ARTMENT o _
.” , b < ed e ] ) I/')/Q(‘D,
No.: 9(33)/Dlmen(C)ISE@/ERICaI/ o1 TA5 Y , Dated; . o - -
‘. | OFFICE QRDER
AT ' |
(Civil) are hereby ordered with immediate

“The trén fe?/posting of the following Draftsmen Grade-ll

oﬂoct in the, mteresl of pul)h(‘ service:’ 7 -
Pl sl No |-Name. T From_ AT e 'Remarks __._—___j
ST B K R0y S G.Slenar. . ‘NLDICal .. "Vice D.K.Chakraborty y #
bR _;'_‘ “D'K.Chakraborty | NLD, Cal . "SCCISiichar | Vice AK, Barman .
T D AK.Barman., .. SCC Salchar B ‘ACC- llGuwahats , Vlce Smt D.Bol Bora .
N [Smt. . Bora_ T Ace! AiGuwahati SE(P&I\)QluHong Vice D. ) .Lyndogh ______
LS “Smt. D. Lyndogh SEIP&A) Slul[ong ACC-lGuwahali __ VlceKC Barua *
: /6 - | K.C. B"arua o “ACC- VGUWuhdtl SCCISHcI\ar ] \/sce e D. Bhattachag/ya
C T DBlnttachaxyya '_SCCISilchar . SE&P&A) Shil long V:ce §mt R.Tham __
o8 Sm; R. Thany SE(P8A),Shillong ACC- IIGuwalmtl Vnce”E‘»C bora ]
R .‘B C.Bora | ACC- UGuwah'm ,'____v_, MS_ﬁCC!SlIcImr T |vices.CE Biswas______
w0 S.C. Biswas '-.;,.. _SCC!lecmr e SE'(P&A Shitlony VuceDAdl.lkary
jj_w”'_ D Adhlkasy SE P&/ll)lsmuonq 1 MCD- Hllmplml L Vlce SmlH Devi_ : ‘
! 3:7‘-:--*- ) ‘§mt M. Dovl MCD mlmph'u _’/\AWDI(;uwuh ati VICG U Bordo!y i L
:\:‘_}3‘. o U.N. Bordoly /\AWDIGUW‘HMH ,,_-_,‘."’ (P& /\)/~.hll|<mg Vl(‘(‘ EX /\hmml .
b4, 1t S.U. Ahmed - oE(P&A)[Sh!llong 5.M.Csilchar Vlce B K Roy o
{ 15, . /\ﬂ'xklmnda I SE(R)E EziCal .. MCCIMalda R ~,!_Ex vacancy e
iAs. TP KKundu | smD,Slichar . SE (P),E4.Cal “_m'm\{_igg__zﬁx;i_?}‘n"\}‘ljan_gi_i_wmﬁ

{
):
i,
v

S1.Mo.A,6, 13 & 16 shall move flrt.

H

i

{ -
i

;

:

P
o ~(D. ore) P \g
_—-supefintending Engineer o-Ordination

- Copy to:-
1. Addl. Director General, ER, CPWD, Kolkala
WD of Reglon ‘B

2., All concerned Chief Engineers (Civil) cr
Alliconcerned Superintending Enginecrs (Civil) ifc Supdtg. Engineer (

: 4 Allf oonc@rned Executive Engineers (Civil) of Eastern Region
o Officials concerned through their Controlling Officers. '

6. Secretary, EDSA, Nizam Palace, Kolkata W
/

&A) of Eas tmanJlon

B T .
e e &, w09 et e

e/
e . ) ‘
) \%\QC/}/ g (U.K. Sah‘l)
v : ' Englneer Assistant to -
. ' Supermtenmng Englneer, Go- Ordination
!
:
B
i
\. .
D RV
v / -
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The Superintending Engineer.
_Coordination Circle (EZ).

C.P.W.D. Nizam Palace,

234/4, /\chz‘ny;\ J.C .. Bosc Road.

Caleutta ~20.

(Through Proper Channcl)

‘Subject; - Trensfer and posting of D'Man-1 & 11 during 200J-2002. .
Reference: - Coordination Circle O.M. No, 9 (57)/99/SE (C) D/Men-1/C/1259.

© dtd.20.12.2000. " '
_ " With reference to the order quoted above on the. subject indicated 1 have
" the honour to lay down the following few lincs before you for favour of your kind and

sympathetic consideration please.

That Sir, I have been scrving the this department bince 1972 and spending
long scventcen years at Arunachal Pradesh in hacd arca with full of difficult in diffcrent
Divisions up to 1987 and then T was posted at Guwahati office. Afler completion of
about scven years [ gotmy pramotion as grade H in the ycar 1994 and joincd at S.SW.
(NEZ) Shillong-3. Again 1 was transferred to Guwahati in the year 1996 vide Calcutta
co-ordination order No. 9(57) grd.1l/coord/583 dtd.27/5196. 1 joined in the office of the
SE/ACC-1 on 1.7.96. from.the’ office of the S.S.W C.P.W.D. Shillong -3, after
completion of two and half ycars at Shillong.

That Sir. 1 have alrcady cxplain to your good sclf vide my previous
representation that my (wo SONs are studing in higher classes in local medium and also
my wilc is sick since long period. At present there is no any gurdian to look afler my
sons and my wifc except me. Sir, [ am to lcave my housc at about 8 AM. and to reach at
730 P'M. from Guwahati Air Port o C.P.W.D. office Bamunimoidan and back ,which is
morc than 25km. {onc way). As my own house is at Guwahati Air Port, it will be better
for me to perform office dutics at Guwahati Airport where 1 can able to sparc my time
for my family members as well as to discharge my dutics smoothly. '

: As such I shall be very much grateful to your good sell if you kindly post
me at Guwaha_i Airport in the officc of the AAW.D, CPWD, Guwahati-15, where 1
am able to-sparc my time to look aficr my family members and for which act of your

Kindness 1 shall remain grateful to you.
. t

.,’ l Lt 1' : 'll'

Enclo: As stated above, 1
Yowfully

(l(’ (Mr.Kanak Chandra Baruah)
D'Man,Grd-11, ACC-1,
CPWD, Guwahati-21

m‘\—// : :

' 1. The Superintending Engineer, Assam Central Circle-1, CPWD,
Guwabhati-21, with request to take up the matter with the competent
Authority for favorable decision plcasc.

2. The Regional Scerctary, Fngincering & Drawing Stafl Association
Cl’\&'l),Nizﬂtn palace,234/4, Acharya J.C Bose Road Cn!’c(.;lm-i'() [:or
his kind information and further necessary action plc.:lsc. ‘

3. The Unit Scerctary, Engincering & Drawing Staff Association
CPWD, Guwahati Unit, Guwahati for his kind infg rmi}ion an(j

o . ' necessary action pleasc. w
S R i« \ ‘ o_/v-(Mr.Kana handra Baruah)
el NG |

: . . B .
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~ uhable to retain me at Guwahati .

The Superintending Engincer T
Co-ordination Circle(EZ)

CPWD ,2" MSO Building,

Nizam Palace,234/4 Acharya J.C. Bose Road.

Kolkata 20.

( ThIOUgh proper Chahnd)

Sublje'ct:'-' Transfer and posting of D’man 11(C) dunv'ing 2001-2002.

. Ref. - Your Office Order No.9(33)/D/men(CY/SE(c)/ER/Cal/01/354 dt.1.5.200] )
CSir, |

2

f_,VK':iﬁdly"refer o my '"J'*'r,épr'ésentatioh dated 08.01.2001( copy enclosed for your ‘

JEE “ready reference). In this: connection, it is stated that | have been suffering from Colities
.and-require frequent medical check up at Guwahati .Medical Certificate of the .same.

alongwith Medical Certificate in respect of-my wife are attached herewith for your kind

- perusal. Sir, 1 have already served in hard area since my joining in this department i.c.

. from 1972 which was elaborated in my representation dated 8.1.2001. Inspite of my
-.Submission dated 8.1.2001, 1 have been transferred and posted at Silchar vide your above .
- ‘referred Office Order. Since I have served almost entire service period in hard area | 1 :

may kindly be considered for Guwahati or A’ Station i.e Kolkata, if your goodself is i

.- Inview of | circumstances ‘stated. above | request you to kindly retain me at

+Guwahati or post ime at Kolkata s0.that I may get better medical facility as well as other

. facilities of my family members: -

Eagerly awaiting for your favorable consideration please. -

G Thanking you, '
_ =" Enclo.: As stated above. _
‘ Yourytruly
Dated, 11.5.2001. . | 4g .

. Y e : (K. C. Baruah ) :
L L”L.,&‘?'-;,@%\*’j& o | ' D’man Gr.ll, ACCI ;
i e éf"’;;;;i;@y-\{.o O o CPWD,Guwahati 21.

e\ GerVig s [ &l | ;
: f’?'é& 5 B wc’bf\)uperintc,nding Engineer, Assam Central Clircle No.I, CPWD, Guwahati

o
O \O&X with the request to take up the matter with the competent authority for
\"™ favorable consideration pleasc.
The Regional Secretary, Fngineering & Drawing Stafl Assocttion, CPWD,
Nizam palace, 234/4 Acharya J.C. Bose, Kolkata 20 for [urtherneedful action
at his end please.

3y The Unit Secretary, Eﬁéineering & Drawing Staff Association, CPWD,

;\[ - Guwahati Unit, Guwahati for further needluf action piczi

e
A)\&a,\/“\ : (K. C. Baruah )
\ D'man Gr.lt, ACCH
. \ e |
Nt
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,)46\%%the efficlency: and working of CPWD unlegg computerigation
>V . . . ,
,f\ﬁ{ ‘?mét;oﬁystairg;gpﬂtpainipg:qupqmputer is very esgsential.

ANNEXY RE‘%%?’ =

. . Government of India -
/7' o Central Public Works Department, o ﬂ%&

Noo22(27)/Acc1/w-11/984?xb%_
: , /20

»

Dated,Guwahatl, (7 010690,

Tdv ' . 5#
The Chief Engineaer,(NEZ),
COP.VIODQ’ Cleves COlony, ) )
Dhankheti, Shillong,3, - °

vMithes'bfxthe meéfing held by the

Subject *
‘ o . AD.Go(E.R. ), with the CPWD Starf
B P S Assoclation’on 12,3,98 gt Nizam
o Palace, 20, ' ‘
Reference (1), ADG(ER;¢CPWD,Calcutta letter
SEEIEK R ‘No.2(2)/98~ADG(ER) Ate16. 4,98,
- (44).80°0/0. the CE(NEZ) ,CPWD, Shillong
. o3 letter Noo32/6/94~a4 '
U ) '( . I d‘t':: ; 210“098-
y Adverting to gbove minutes of the meetin

R T Yo ' “
,iﬁ;gﬁissued videayourHletter{undgr‘reference’ the parawise

'sreplyhisfsquitted'herewith for favour or your king
_ perusaldggd further needful action:
/&““”fi”“ﬁﬁk\ 1)« Re~dlstribution of Ministerigl
‘M‘\“M“V”w%m%fﬁﬂ Staff of CPUD(NEZ) attached g
| NL %\ ..varlous' Ciroles/Divisions in -
‘Connection with re=structuring
-0f -post, '

- Re—structuring of Circles/Divigiong
tér'however,as it eppears it will effect

s 'Qa"‘

iS'QJEb&i@ywm

1s fully introduced-in-thevOr:ices and for which deploy~

| Npyuction S, FCEARAs CoRy 1t 1s stated that
i Necesgary instructions'have already been dsgued to al1

- Concerned under thig Circle to complete the C.R. of gl1

istaff at the scheduled- time. However whenever (C.R. 1
called for fron thle Superintending En@inoor,(Coordn.?tho
same 1z pubmitted on priority_without any delay from

_jthis end,

Ve

erk, ingplte of

‘ - a
,':vacano¢eg avaldlable at'agwahati, dhe wag pogted at

. thae-primotion,

S Contdeeso2,
e o
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II)e C/O Addl.Office and residential
Accommodation for CPWD gtalff at
Guwehatl and C/O. Office resdle.

accommodation at Silchars ‘

- Estimate for addloresidential Qrse
for stafl at Guwshatl has already been submitted to the
Chief Engineer,(NEZ) CPWD/Shillong ' who in turn also sent
the game to the Docoiw),cpwo/wew Delhi vide his letter

, No. 28(156) /SSW/NEZ/92 1%2% 'd%o 17.9.96 for obtaining AA
oL and E/S W ich. is atill awalted. However; the SroArchitect
B (NBZ) hag asked for 1ayout plan with 1atest site data of

i ABamunimaidan and Japrigog slite. The information 1g awalted
L ‘ rrom-the‘EE/GCD/Guwahati who 1is being reminded geparately

' *o submlt the game to the SA(NEZ) ,CPUD;Shillong3e "

: : gimllarly, s regards addle, Office

: Accommodation at Bamunimaidan the estimate haa already

5 been gent to D.G.(W), CPWD, New Delhi by the Ssv/NEZ/92

i 1000 dte 18,7.96. Some quarries were made by the D.G W) .

a through -SSW(NEZ) ; ghillong has also been replied vide ToOs.
letter No. 23(25) ) /ACC1/Vi1/97/3588 ate 26012970 =

| | ' As regards availability oI 1end “the /1
1ieu of money already depositedoThe metter has been teken
up with the Revenue Secretarys Govt. of Assamo The matter
is persued and xixX the latest position will be intimated

u."separately, ,

ITI). Regarding Justifica ion_for
continuance of Zone N&z)at Shillong
with reference to the work load. :
Acceseibility, Proximity etc. In
the light of D.Ge(W)¥s letter Noo
5/72/92-WIT(DGW) dte 22,05.96

= ' The matter relates %o the .CR(NEZ)
shillong ag such no comments from this dides

[ | . IV). Regarding algtribution of propor—
é | A tionate sanction of gtaff for the
h ; ‘ ‘ unit of North Eastern Reglon
: congequent upon the clogure of the
! ’ zongl Office at Calcuttas '

A P ; The metter relates to redlistribution
S\ gan@@har 20 posts among EZ anid NEZ vig~a~-vis the ganction
A §availab1@ enrlier Zonal office for which pro ogsal was .
A .required. to be gent to D«G. (W) by the -CE( Zgo This staff 1s

;specirigallX'essential for maintenance of GPF accounts of
Work-Charged astnff in Guwahati Central Division and Mepghalaya
Central Divigion, CFWD, shillong. ‘

' , . . . COntduoOGBO




e A s e s

- g ons * e -
P T . varae S

J——

P

e

tr axob-of.Ministerial‘s
and eleot, wj
‘Varioug unitg

| : Rotationa1 trang
£ : clvil

o Wihg at Guwahatd, and in betwean
et Shillong -

delegation‘of PCwarg,

' . I~I »

‘mora~apppopr1at@ t

Clrele L

- ¥ - Thae

* " not 88t £41lag
N A king SoNgldayy
v, Begarding proge.

tioaupleaa@e

1 baing
10 all the g1q
Y GRip ot
! ‘; o Lo
|

ta dn N.E
. , A8 Zar a4 thig c1 o
Celfort 1g ade to ke Proper liagon with I
ents. go that clientg o Ot go out frop '

1o A

£ 20N a a2ing _out or CEVID..

role 1g CoNcerneqd eyq -
ep p

!

e

| Buperintending_Enginearé ;
I Agaan Contra), Circle -1 :
L Copyito g | o Ser e e SV =210
P4, ih The Exocutive En Neery Guwahatq Central ps ist
- ; h CPWD@ GUW&h&tie gi , . v Bon,
26”;'”Thé‘Exedut1Ve Enginaep Meghalaya C@ntral'Dlvnm CFup
v""f’jMéghalayag"Shillong;Bw?" ehaley P
I The Exaout:
LT

]
o) o
5&2¢{4»x11_/,?~u9_:%ﬁ /
SUPER Intrs

] ) &}
fJNDING ENGINEER .



